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The followmU Acl of }u, Gujarat chislalure, having been assented 1o by the
President on the Sth September 1962, is hereby published for general information

M. G. MONANI,
Secretary to the Government of Gujaral,
Legal Department.
GUIJARAT ACT NO. XXXI OF 1962

(First published,  after  having received the assent of the President in the
“ Gujarat Govermment Gazefte” on the 13th September 1962),

An Act further o amend the DBombay Public Trusts Act, 1950.

It is hereby enacted in the Thirteenth Year of the Republic of India as
follows : —

1. (1) This Act may be called the Bombay Public Trusts (Gujarat Amend- gport titt

n 1 commm

ment) Act, 1962, 21:[(11;“. n
81
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(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazeite appoint,

endmennt 3 Ty section 37 of the Bombay Public Trusts Act, 1950 (hereinafter referred
Eb- I 3” M . Y

Fgc;i:]?n “to as “the principal Act”).

IX of

0. _ )
() in sub-section (f), in clause (&), for the words “any book or account

in the possession of or under the control of the trustces” the words “any
books of account or documents in the possession, or under the control, of the
trustees or any person on behalf of the trustees™ shall be substituted;

(2} in sub-section (2), for the words “or any other person in charge of the
public frust " the words, brackets and figure * und person referred to in sub-
section (J)7 shall be subsfituted.

slitution 3. For section 39 of the principal Act, the following section shall be substi-
otion3 o L

vy uted, namely :

1950 by

F rection.

port. to “39. On considering the report referred in section 38, and the accounts

:]‘"fl‘sm and explanation, if any, furnished by the trustces or any other persen, and

- afler holding an inquiry in the prescribed manper, the Depufy or Assistant
Charity Commissioner shall record his finding as to whether the trustees or
any other person have been guilty of gross negligence, a breach of trust, mis-
application or misconduct which has resulted in loss to the public trust and
make a report thereof to the Charity Commissioner.”.

endment 4. In section 40 of the principal Act, in clause (), for the words “breach of

Efjtl';l"_" 10 trust” the words “gross negligence, breach of trust” shall be substituted,

X of

1R

ertion 5. After section 41 of the principal Act, the following section shall be in-

seclion .
A in Bom, serted, namely :

(1X of

0.,

wer “41A. {I) Subject to the provisions of this Act, the Charity Commissioner
ity may, from time to time, issue directions to any trustee of a public lrust or any
1'1.11.1issil:lncr person connected therewith to ensure that such trust is properly administered
etions and the income thereof is properly accounted for or duly appropriated and
ltl‘ustﬂeﬂ applied to the objects and for the purposes of the trust.

er

50n3, (2) It shall be the duly of every such trustee and person to comply with

a direction issucd to him under sub-section (1).".

d ' b . . . .
li’;ti‘:j‘l‘:“ 6. In section 50A of the principal Act, after sub-section (2), the following
A of Fom, sub-section shall be inserted, namely : —
(IX of
50,
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“(2A4) A scheme under this section may provide for the number of irustees,
the mode of appointment of trustees including the appointment of the first
trustecs, vesting of the trust property in the trustees so appointed, mode of
filling any vacancy of a trustee, the remuneration of a trustee or manager of

the public trust and where necessary, a clarification of the objects of the
public trust.”.

7. In section 69 of the principal Act, in clause (h), for the words ™ account or ¥ Amendment

the words “books of account, document or” shall be substituted. ofsrotion 69

XXIX of
1950,
8. In section 75 of the principal Act, after the words “this Chapter” the words Smendment
“ fats : m . of section 78
and figures “or of an application under section 72" shall be inserted and for the of Bom,

words “such appecals” the words “such appeals and applications” shall be 1\9\]{;\ of
substituted. o
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Separate paging is given to this Part in order thal it may be
Gled a3 a separate compilation

PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor,

[The following Act of the Gujarat Legislature, haviig been assented to by the
Presndent on the 29th May 1963, is hereby published for general information.]

AKBAR -S. SARELA,
Secretary to Government,
Legal Department. .

» GUJARAT ACT NO. XXXI OF 1963 X

( First published, after having received the assent of the President in the
"Gujarar Government Gazeite” on the 4th June 1963).

An Act furthcr to amend thc Bombay Public’ Trusts Act, 1950.

it is hereby enacted in the Fourteenth Year of the Republic of India as

follows —_—
1. (!) This Act may be called the Bombay Public ‘Trusts (Gujarat Amend- gyopy tivse
ment) Act, 1963. :3:.'] monce.
ment.
(2) It shall come into force on such date as the State Government may, by
. notification in the Cfficial Gazetle, appoint. \
L -2, Section 36 of the Bombay Public Trusts Act, 1950 (hereinafter referred amend.

T &+ Bom.
’ xx1x to as “the prmcupal Act™) shall be renumbered as sub-section (f) of that sec- me“‘;:fss )
,950, tion and after sub-section (/) as so renumbered the following sub-sections shall of Bom.
XXIX of
" be added, namely : — 1650
124
IV.Extra-35 (Lice) . i
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“{2) The decision of the Charity Commissioner under sub-section (f) shall

be communicated to the trustees aud shall be published in such manner as
may be prescrlbed

(3) Any person aggrieved by such decision may appeal to the Gujarat Re-
venue Tribunal within thirty days from the date of its publication.

(9 Such decision shall, subject to the provisions of sub-section (3), be final.”

Amend. 3. In section 47AA of the principal Act after the words “under this Act”

ment of “w

aeotion the words, brackets and figures “or any amount is surcharged on him under

47 AAof  sub-section (/) of section 41”, shall be inseried.

Bom. XXI1X

of 1950,

Amend- 4. Tn section 56T of the principal Act, after the ﬁgures 50" the figures and

ment of " ”

Soction 66 T letter “SO0A”, shall be inserted,

of Bom, . : -

XXIX of

19450,

Amend. 5. To section 66 of the principal Act, before the Explanation, the following

ment of .

soction 86 Proviso shall be added, namely : —

of Bom.

XXtX of “ ‘. . . . . .

1950, : Provided that a trustee who has a previous conviction under this section
shall be punished with fine which, except for adequate reasons -to the con-
trary recorded in the judgment of the Court, shall not be less than Rs. 300
or the amount mentioned in that behalf in the said table, whichever be less.”.

Amaﬁd. 6. To section 67 of the principal Act, the following proviso shall bc added.

ment of namely

saption 67

of Bom. . : . .-

ﬁ%;_x"f “ Provided that in the absence of speclal and adequate reasons to the con- -

trary to be mentioned in the judgment of the Court, a person who has a pre-
vious conviction under this section, shall be punished with fine which shall
not be less than Rs. 300.”.
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